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CENTRAL AUVINSTRATIVE TRIBUNAL 

CCUTTA BENCH 

No. O.A.775/1997 

Preserrt : Hon'ble Mr. P. Purkayastha,Judicial Member. 

Hon'ble Mr. G.S. Mairigi,MministratiVe Member 

Mr.Arun Lal Dutta Son of Late Mahendra Mohan 
Dutta residing at 433/5,Ashokenagar,P.O. 
Ashokenagar, Dist—North 24 pgs. PIN-.743222. 

Mrs..Manu Rani Mukherjee Wife of Jahar Mukherjee, 
residing at 230  Naskarpara Road, Calcutt a-700041. 
Smt. Maya Ghosh Wife of P.C.Ghosh,residing at 
S .Ivl .P. Sarani, Barrac pore. 

All working for gain as Zoological Assistant 
in the Zoological Survey of India,Calcutta.. 

..... Applicants 

St. —Versus— 
Ail 

e 	 .1. Union of India, Service through the Secretary 
Ministry of. Environment Forest Department of 
Environrnerit,Forest and wild life, Paryavaran 
Bhavan,C.C.O. Cornplex,Lodhi Road,New Delhi-110003. 

2. Zoological Survey of India,Service.through the 
Director, 535New Alipore, MeBlock,Calcutta-700053. 

. . 	. 3. Director, Zoo logical Survey of India,535—New Alipore, 
M.Block,Calcutta-700053. 

. 

	

	4. Scientist_SD/SE and Head Office, Zoological Survey 
of India, 535—New Alipore,MB1óc'k,Calcutta-700053. 

,.•.. Respondents 

For the applicant(s) : Mr.S.oswami,coUnsel 
Mr.P.C. Das,counsel 

For the respondents ': Ms. U. San,yal,counsel 

Heard on : 28.3.2000 	 . Order on : 28.3.2000 

QRDER 

PPurkavasthp,J.M. :- 

Applicants presently holding the post of Junior Zological 

Assistant on regular basis filed this application claiming 

benefit of the Judgemerrt of this Tribunal passed in O.Aallo.877 

of 1989 in the case of R.N.Sharrna and ors. —Vs— Union of India 

& Ors. on the ground that similar reversion order passed by the 
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PT) R.N.$harma aid Ors, has been 
resnderitS in respe  
set aside by this Tribunal by Order dated 12.12,1990 directing 

restore the applicants to their promoted the respondents to  
posts of Zoological Assistant wIthin 90 dayS from that date 

j.e.12.12.1990 and to pay their full salary and allowances for 

admissible under the rules. the intervening period as  

2. 	It is 5 ted by the applicants that by Of fice , order 

bearing NoS.132/84 dated 28.4.84, 176/84 dated 13.7.19 	and 

they were pronoted to the post of Zo ological 
25/84 dated 23d.84,. 
Assistant on Ad hoc basis. But by Of f ice order dated 12.1.1988. 

gwih"- R.N. Sharma and two others 
the present applicants aiori  

(applicants in O.A.NO.877 of 1989)WhO wer6 junior to them were 

r'everted from the post of oo1ogiCal Assistant to Junior 

Zoological Assistant. without ssiging any reason. It i 

also stated by the applicants that they were selected by the 

Seletiofl ConTnittee for the purpose of appointmen1t to the post 

of 	
Zoological Assistant in the year 1984- SinCe the 

applicants of the earlier case were grarrted berfit of service 

and salary etc. thereby, they are a lso entitled to get the 

bertit of judgemerit reported 
1 (1g9 	)SL54_ age 55 

th t'ie case of .C. Sharma & Ors. ..Vs— Union of India &. 

Ors. where the Hon'ble Appex Court ha observed that application 

filed b imi1ar1y placed petsoflS should not be rejected for 

bar of limitation. 

/1 3. aespondents filed written reply denying the sisions 

of the applicants. It iS..stated bythexeSpondejs that the 

applicants did notchallenge the order of reversion and there 
after they have been Promoted to t ?ost 	A 
Assistant agajn0 17.3.1989 
not entiti d t 	 . Therefore t 

0 get the be 	 e applicants 
thi5 .. 	 i2. O -f-k 	 re 

• J. 	Le 	-J 

	

'a.L lfl ri 	•• 

of 1989 
' Passed by 

Of 	ion in resct f 	
- 	etting asj the 

Udgere

rib 
passed by the 	

Shrj R•N•ShIa and 
 ors. 

3Udge 	. 	 Un 	 0, the  in 

	

Person 	, 	 1989 s 



ã 

: 3 :- 

for in the application. 

We have considered the SUth1SS1OnS made by the id. 

counsels for both sides, and we find that the respondents 

appointed the applicants on ad hoc basis in the year 

.1984 as Jua 	Zoological Assistant. It is stated by 

Ms. U. Sariyal,ld. counsel appearing for  the respondents 

that the recruitment rule for the appointment of Junior 

Zoological Assistant has been amended subsequently and 

came into effect w.e.f, A1992. In our view, two points 
- 

should be considered by the resPonderrts.,Reuisite 

Q.alification for the appointment to the post of .Rjzta "  

Zoological Assistant in the year 1984 Under the kcruitment 

Rules and whether the applicants were ,appointed to the post 

of 	Zoological Assistant after due stelection by the 

Se.ection Committee. If these two factors are fdund common 

like the applicants of O.A. No.377 of 1989,  the applications 

areerititled to get the similar benefits as granted to them 

by the respondents. 	. 	. 

With these observations we direct the'responderrts to 

consider the case of the applicants treating this application 

as .a part of the re present at ions of the applicants within 

three months from the date of communication of the order 

and to grant the benefit in the light of the observations 

made above'. } asorad and spe aking order should be passed 

by the respondents. If decision is in favour of the 

applic'ants, all consequential reliefs which have'b?en granted 

to the other 'applicants in O.A..877 of 1989 should be 

granted to the applicants within three months from the date. 

of communication of this order. With these observations 

applications is disposed of awarding no costs. 
V 	 .'. 	 . 

G.S .MAINGI 	 . 	D.PURKAYASTH 

MEMBER( A) 	 V 	 MEMBER( j) 


